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JUDGMENT (ORAL)

The applicant has prayed for grant of relief for
regularisation and also assailed the order of
termination of service dated 8.4.1993 which appears to
have been passed by the respondents in persuance of the
judgment of the Tribunal in 0A-1372/88 datedr8.2.1991.
The contention of the 1earned‘counse1 for the applicant
is that one Smt. Taranjit Kaur allegedly junior to her
has been retained and the servﬁces_of thé ‘applicant
have been terminated. The app]ﬁcant4 has made a
representation to this effect on 15.4.1993 and the
present apricatﬁon has been filed on 14.5,1993.

Section 20 of the Administrative Tribunals Act, 1985

requires waiting of six months the result of

representation against an order. The application,
therefore, 1is premature. No opinion is expressed on

the merits of the case.

After making submissions for some time, learned

counsel for the applicant wanted to withdraw the
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application with Tliberty to file it afresh at proper
stage. The applicant may do so, if so advised, subject
to the law of limitation. The 0.A. js accordingly

dismissed as withdrawn.
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